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Delhi,
March 16, 1994

ﬂ‘rt: N
CQl.‘"II'lI{'I"I’EE ON PRIVATE MUMBERS' BILIS & RUESQLUTIONS
(Ist Delhi vidhan Sabha)
3 First Report
{ (Presented on 17.3,1994)
The Committee on Private Members' Bills and Resolutions ‘F
held a sitting on Wednesday, the 16th March, 1994, o
2, The Committee recommend the allocation of time, to the
following private members' resolutions admitted by the Speaker
" and which have secured first five places in the ballot, as
indicated against each resolutions
Resolu- _ Name of Subject Time _
tion No., Member recommended
1 2 o 3 ! 3 4 .
. )
1 9 Shri Hari "This House recommends that |
Krishan for the proper physical i
development of the youth a I15 mts,
gymnasium eguipped with all |
facilities be established I
in the Gulabi Bagh Area," i
2, Shri Ajay Maken "This House expresses its [ ' °
concern about the large [ 45 mts,
scale unauthorised cons - I
truction of multi-storied |
comnercial and residential |
buildings in Delhi and |
urges upon the Govermment |
to check such types of i
illegal constructions," X
I Shri Nand “"This llouse recommends to [
Kishore Garg thz Central Govermnment that]
: the area of Kashmir which [ 30 mts,
is under illegal i
3 occupation of Fakistan I
should be got liberated," |} ;
4, Shri Pravez "This House recommends to ) |
thz Government that the I 30 mts,
number of Urdu teaching i
schools should not be I
reduced, " |
8 Shri Jag Par- "Thic llouse recccmnends i
vesh Chandra to the Central Govern- I
ment that it should not I 30 mts,
allow entry of foreign X g 2
newspapérs in India," E 1w i I
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